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Govemmen t considers that the loss 
.they suffered was a higher figure than 
wha t the Central Government consi· 
der$, But we have already assured 
him that we will go into the matter 
most carefully and see what can be 

. done. 

About the other pOints, as I have 
.already said, this was the only major 
point that need explanation and, I 
think, the other hon. Members raised 
the points which were not germane to 
this discussion. 

PROF. P. G. MAVALANKAR: On 
.a point of order, Sir, I do not under-
stand the hon. Minister of Finance 
getting up and saying that they were 
not germane to the discussion, If they 
were not, you would not have permitt-
ed us to speak. 

SHRI H. M. PATEL: Under the 
rules. 

PROF. P. G. MAVALANKAR: My 
esteemed friend often raised many 01 
the points to the then Finance Minis-
ter. Let him not say that. He can 
reply later on. 

SHRI H. M. PATEL: He should 
not take me uP on one word or two 
words like that. I said right at the 
very beginning that every point that 
has been made by the hon. Members 
who have spoken, even if I do not 
consider that they arise from this, 
will be gone into bY us very carefully. 

MR. CHAIRMAN: The question i': 

"That the Bill to authoriSe pay-
rr..ent and apporpriation of certain 
fUrther sums "from and out of the 
Consolidated FUnd of India for the 
services of the financial year 1978-79, 
be taken into consideration." 

The motion was adOPted. 

MR. CHAIRMAN: Now, we take 
up the Clauses. There are no amend-
ments given notice of. 

The question is: 

"That Clauses 2 and 3 and the 
Schedule stand part of the Bill." 

"That the Bill be passed." 

The motion was adopted • 
Ctauses 2 and 3 and the Schedul. weTe 

added to the I;lill • 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI H. M. PATEL: Sir. I bell to 
move: 

"That the Bill be paseed." 

MR. CHAIRMAN: The question 
is .... 

PROF. P. G. MAVALANKAR: Sir, 
on a point of order. Since the House 
is going to pass as much as Rs. 432 
crores, let there be at least quorum in 
the House, let there be at least 54 
Members present. It is very impor-
tant. It is no longer lunch-hour; the 
lunch-hour was .from 1 p.m. to 2 p.m. 

MR. CHAIRMAN: Let the beIl be 
rung." .Now there is qUOrum in the 
House. The question is: 

"That the Bill be passed." 
The motion was adopted. 

14.38 hro. 

COAST GUARD BILL 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (PROF. 
SHER SINGH): Sir, I beg to move:-

"That the Bill to provide for the 
constitution and regulation of an 
Armed Force of the Union for en-
suring the security of the maritime 
zones of India witb a view to the 
protection of maritime and other 
national interest. in such zones and 
for matters connected therewith, al 
passed by Rajya Sabha. be taken in-
to consideration." 

°Moved with the recommendation 01 the President. 
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Until two decades a&:o, the oceans 
of the world were considered to be the 
common heritage of mankind and were 
free of controls of anY kind by any 
individual country_ Since then, how· 
ever, there has been a technological 
explosion which has made it possib1e 
for the riches of the sea and the sea· 
bed to be harnessed. As a result of 
this increasing awareness of the econo-
mic benefits to be gained from the sea 
and the sea.bed certain coastal states 
started claiming jurisdiction over vast· 
ly extended areas of the waters around 
them. 

To take stock of the situation and 
to remove the inadequacies of the 1958 
Geneva Convention on the Law of the 
Seas, the United Nations convened the 
third conference to reappraise aU as--
pects of the Law of the Seas and 10 
evolve a regime for the international 
sea bed area. The general consenSUS 
that has emerged from this conference 
is to extend the limit of territorial 
waters to twelve nautical miles, the 
contiguous zone to twenty four nautical 
miles and the Exclusive Economic 
Zone to two hundred nautical miles 
from the coastal base-line. In keeping 
with this concept the Parliament pas-
sed the Territorial Waters. Continen-
tal Shelf Exclusive Economic Zone and 
other Maritime Zones Act 1976 which 
became fully operative with effect 
from 15th January. 1977. 

Our country has a 6083 km. long 
coast line. The area covered by our 
Exclusive Economic Zone ilil approxi-
mately 19 lakh sq. kms. i.e. about hdlf 
of the entire land area of the country. 
Of late there has been a substantial 
increaSe in maritime act~vity in cur 
surrounding seas. The policing of our 
maritime zones is a mammoth task war_ 
ranting the development of a suitable 
organization for the safety of life and 
property at sea and for enforcement 
of national laws in our waters. There-
fore. the need for setting up of a Coast 
Guard Organisation has been engaging 
the attention of Government for some 
tirr.e. 

After considerable deliberation an 
interim Coast Guard force comprisine. 
of 2 Frigates belonging to the Navy and 
5 Patrol boats belonging to the Minis--
try of Home Affairs was constituted in 
February 1977 under Naval Headquar-
ters. Simultaneously, a Vice Admiral 
was appointed as an Officer on Special 
Duty in the Ministry of Defence with 
a small nucleus staff to prepare a de-
tailed plan for a permanent Coast 
Guard Organization. The plan pre-
pared by the Officer on Special Duty 
has been under consideration of the 
Government. Considering the purpose 
for which the force is to be employed, 
it is felt that the Coast Guard should 
be constituted appropriately as a .sep~ 

arate Armed Force of the Union under 
a Director General and should be re-
gulated under a self-contained statute 
which should provide for its spedal 
needs, 

To achieve the above object, the 
Coast Guard Bill 1978, was introduced 
in Rajya Sabha and it was passed l;y 
the Rajya Sabba on 2nd August, 1978. 
Now this Bill is before this august 
House and I strongly commend to hon. 
members the consideration and pass-
ing of this important legislation. The 
need for this legislation has been 
briefly explained in the Statement o'f 
Objects and Reasons appended to the 
Bill and, therefore, I need not repeal 
it. Briefly, the Bill envisages that the 
Coast Guard would be constituted as 
an Armed Force of the Union similar 
to the BSF and Central Reserve Police 
under entry 2 of ,List I (Union List) 
of the Seventh Schedule of the Consti· 
tu tion. Its provisions are based on the 
lines of BSF Act 1968 and the Navy 
Act 1957 which include inter alia the 
usual provisions empowering the Cen-
tral Government to frame rules for the 
governance, discipline, command, Ie-
c;:ruitment conditions of service etc. 

Certain offences as provided for in 
the BSF Act and the Navy Act have 
been provided in the Bill. These c.ff-
ences when committed by Coast Guard 
personnel would be triable either by 
Coast Guard Courts or disposed of 
summarilY by various Coast Guard 
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authorities. Except for mutiny, no 
offence would carry the death penal-
ty. The sentence of death ",hen im-
posed for mutiny would need approval 
of the Cen tr al Government. As the 
perSOns convicted by Coast Guard 
Courts would not have the right to. ap-
peal to any court of law against the 
judgement of Coast Guard Courts, a 
system of judicial review on the lines 
of the Navy Act has been catered lor 
in the Bill. The Central Government 
and the Director General would have 
the powers to annul the proceedings of 
the Coast Guard Courts as also to 
grant pardon, remission, commutation 
and release on parole. 

As the Coast Guard would be en-
gaged in the enforcement of national 
laws in our maritime zones and with-
in the local limits of such inland area 
adjoining the coast of India as might 
be specified by the Central Govern-
ment, a provision has been made in 
the Bill for entrusting Coast Guard 
personnel with certain enforcement 
jurisdiction under the various Central 
Acts. 

The entire coast-line of India and 
the maritime zones falling within the 
jurisdiction of the Union would be 
divided into three regions, namely, 
"Western", "!Eastern" and the HAnda_ 
man and Nicobar" with Regional Head_ 
quarters located in Bombay, Madras 
and Port Blair respectively. The three 
regions would be further sub-divided 
into 10 Coast Guard Districts covering 
the 8 maritime States and one each for 
the Andaman and Nicobar group of 
islands. Coast Guard stations would 
be set up in each_ of these districts for 
operating and maintaining the Coast 
Guard vessels and 'for administering 
the personnel assigned to them. The 
entire build up of the organisation 
would be undertaken in a phased 
manner. 

In order to avoid duplication 
between the Coast Guard and the 
Customs, the responsibility for mann-
ing, training, maintenance and repair 
of the sophisticated craft belonging 
to the Customs and employed by the 
customs for anti-smuggling PUtpOS8, 

would be assumed by the Coast Guard. 
The Coast Guard will also take over 
responsibility for the maintenance, 
first line and major repairs of all con-
fiscated and other inland water- borne 
craft belonging to the Customs. The 
Customs operating bases already 
established and others planned to be 
established will be integrated with 
Coast Guard organisation. However, 
the Customs Preventive Department 
would continue to exercise control 
over the operational deployment of 
the vessels acquired for anti-smuggl-
ing. 

Personnel for manning the Coast 
Guard WOUld, in the initial stages, be 
drawn primarily from the Navy. The 
Coast Guard organisation will also 
induct on deputation, permanent 
absorption and reemployment, person-
nel from other Defence Services, Cen-
tral and State Police Forces, provided 
they fulfll the prescribed qualifications. 
Recruitment from Ci viI life would also 
be undertaken simultaneously. 

In formulating the terms and condi-
tions of service Of Coast Guard per-
sonne], due note has been taken of 
the maritime natw'e of the Coast 
Guard F0rce. Some of the terms and 
conditions (e.g., the pay scales) Gre 
based on thOse of the Border Security 
Force while some others like ration 
scales are closer to those of the Navy. 
Navy personnel on deputation to the 
Coast Guard would continue to be 
governed by the terms and conditions 
of service in the Navy and also be 
subject to the Navy Act in disciplinary 
matters. 

In order to adequately perform its 
role, the Coast Guard has to acquire 
the necessary wherewithal, whether 
it be patrol craft or any other equip-
ment in sufficient numbers to be able 
to cover the vast sea area around our 
mainland and the islands, generally 
extending to 200 miles. In the initial 
stages, the organisation wlll need to 
incur capital expQ.nditure to enable 
it to build itself up to a level below 
which it will be ineffective. The 
reqUirement of JlnanclaJ retlOurcft ... 
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projected for the period .from the 1st 
April, 1978 to 31st March, 1984, i.e. 
till the end of the Sixth Plan was 
estimated at Rs. 144 crores including 
about Rs. 88.6 crores as capital ex-
penditure intended mainly for the 
purchase Of ships, aircraft etc. How-
ever, taking into account the constraints 
on resources, a plan for the Coast 
Guard organisation is being formulated 
on the basis of an outl'By of Rs. 100 
crores during the period 1978-84, in-
cluding the expenditure on the exist-
ing interim Coast Guard fieet, but ex-
cluding the expenditure being inc urrea 
on the maintenance and operation of 
Customs craft and the setting up of 
repair facilities for these craft. 

I am sure the Coast Guard Bill, 1978, 
which Is an easential measure wi1l 
receive the support of all hon. Mem-
bers of this House. 

With these introductory remarks, 
C i r. I commend this Bill to the House 
for its consideration. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to provide for the 
constitution and regulation of an 
Armed Force of the Union for 
ensuring the security of the mari-
time zones of India with a view to 
the protection of maritime and other 
national interests in suoh zones and 
tor matters connected therewith, as 
passed by Rajya Sabha, be taken 
into consideration". 

Shri Manoranjan Bhakta, 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Isl'lnds): Mr. 
Chairman, Sir, I welcome this Bill. 
But, simultaneously, I do not know why 
the Minister was SO hesitant to bring 
thl9 Bill because the Coast Guard 
BlII-a. he has pointed out in his 
statement of objects and reasons-is 
to ensure the .afety of navigation in 
OUr waters, protecUon 01 <Iff-shore 
installatitlns and fishing intereats, 
organising salvage, pollution control 
measures and enforcement: of n1ltional 
laws in our maritime zon .. IncludIJII 

assistance to Customs authorities in 
anti-smuggling measures. 

Sir, the question is that the Minister 
is not a new Minister. He is quite 
capable 'Blso. That is why I want to 
mention while bringing this Bill 
whether the Minister felt it necessary 
to discuss it with the concerned State 
governments, namely, Maharashtra, 
functioning since January, 1977. Our 
Kerala, Gujarat, West Bengal, Goa 
and Andam'Bn and Nicobar islands-
of course, they are a Union territory. 
Did the Minister discuss with these 
State Governments, the formulation of 
this Bill SO that there is effective im-
plementation. This is because, Sir, 
many Bills are coming before this 
House and the Government is hasty 
and they do not take the views of the 
concerned State governments which is 
very much necessary for the successful 
implementation of the Bills. 

In the meantime I would like to 
point out one important thing. The 
interim Coast Guard has been 
functioning since January, 1977. Our 
experience has been that they are not 
doing much. Sir, I am from a Union 
territory where every now and then 
foreign boats are entering in the terri-
torial waters. 

Sir, we bad a Calling: Attention 
motions discussed in this House re-
garding the incident ot Tilanchuk 
island which was occupied by Thai 
nationals. Seventy-four of them were 
captured and they are still in jail. 
Since January 1977 the Coast Guard 
is functioning, some boats are station-
ed in Port Bla.ir but I do not know 
what they are doing. Even in the 
first week of July one boat came and 
it was detected by Air Force and they 
immediately intimated to them but 
ultimately after 10 hours we found 
one Marine Department small boat 
with policemen went to seardh while 
the Coast Guard vessels were lying in 
the port and they never went any-
where. Even in the case of ","ilanchuk 
Incident the Minister atated that the 
Coast Guard vessels went to find out 
but later on I have checked up and 
found one boat was indente4 trom a 
prIvata party and DO Cout Guard 
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vessels were sent. So, my poiilt is 
that hundreds of crares of rupees will 
be involved but ultimately what will 
we be achieving to ensure the safety 
.of OU[ maritime interests, etc. 

Then, Sir, I would like to point out 
that cJ. 13 of this Bill prohibits trade 
union rights. As the Minister has 
stated, this Bill is a ditto copy of Navv 
Act and BSF Act because the Ministe'r 
or the concerned Department perhaps 
thought that it should be a carbon 
copy of BSF Act or Navy Act. They 
have not applied their mind as they 
should have. I feel that the right of 
the trade unions to forming associ'a-
tians should not be barred in the 
present political conditions of the 
.country, because, the ruling Janata 
Party members have been stating 
everywhere that they have restored 
trade union rights, association rights 
and aU other democratic rights to the 
employees etc. In 1978, when we are 
passing this Bill, if we restrict the 
trade union rights, it will be quite 
contrary to what they used to say all 
these days. This is my respectful 
su bmission. 

Then, my second point is this: In 
cl. 14 of this Bill, you have mentioned 
the duties of the Coast Guards. You 
.say, protection of fishermen, including 
assistance to them at sea while in dis-
tress. This is a very good provision. The 
hon. Minister is aware of this situa-
tiOn that fishermen in Goa, Bombay, 
Gujarat and other places are facing 
lot of difficulties. Traditional fisher-
men are always harassed like any-
thing. If specific relief is provided for 
them, it will be a very welcome thing 
from this angle. 

Then there is one other thing which 
I wish to say and this is regardin& 
17. This is regarding a case of 
mutiny. This Act provides for death 
penalty. I think it should not be 
death penalty. Because, everywhere, 
in all C'8ses. Wo have been advoeatlnl 
for avoidance of death penalty. If at 
the same time we put a provision for 
death peIUllty here, tbis will be eon-
trary to what We have been say\n& all 
these rears. That II whr I requelt 

the Minister to do away with this 
death sentence. If he wants, he may 
put the periOd of imprisonment as 15 
years or 20 years. But this death 
punishment should go. This is my 
point. 

Then, there is another section, 
clause 65 (4) which says as follows:-

"No Coast Guard Court for the 
trial of an officer sh~ll be duly 
constituted unless the Presiding 
Officer and at least two members of 
the Court are of the same rank as 
the accused or of hie her rank." 

I want to point out that there is some 
anomaly in this provision. That 
Court will be constituted with five 
persons. In those fiVe persons, 
suppose somebody is of the higher 
rank. This Act provides that the 
Chairman or the Presiding Officer of 
the Court or two members should be 
treated as higher than the persons who 
will be tried. I think this is a very 
anomalous situation. It should be 
more clearly mentioned. Otherwise 
it may create some sort of anomaly 
in future. This is my submission. 

Then there is another proivision re~ 
garding judicial review which is put in 
cl. 117(1). It says that there will be one 
Chief Law Officer. He will be re .. 
viewing the decisions of the Court. I 
think this is against the spirit of our 
judicial system. Either there should 
be a higher court at that place which 
should be declared as court, or, if 
there is a law officer" he can review 
the decisions of the Court. I think 
here you have an anomaly and I think 
this is against the spirit of our judicial 
system. This should be looked into. 

With these words. even though it II 
late, if the provisions of the Bill are 
properly implemented, I hope this will 
definitely help to check ,mUlgl!nj( and 
the other maritime oft'ences which one 
comes tlCross quite frequently, I am 
just reminded of one Incident In thll 
connection. I _eived a reply In .. 
gard to an Unstured Queotlon of mlne 
from the han. MlnJster Of Shlpplnf. 
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15.00 hrs. 

T1here was one foreign vessel at 
Bombay port without informing the 
port authorities and others. There 
were two orders, one from the Madras 
High Court and the other from the 
Calcutta Hjgh Court; even then, the 
vessel could escape from the country 
'and nO action could be taken. 

Lastly, Sir, this is a very top heavy 
administration: there is the Chief Law 
Officer, Law Officer, Director Gene-
ral and a galaxy of other officers. 
With such a top heavy adminis-
tration, 1 thulk, H will be very 
difficult to implement the spirit of 
this Act. That is why, I request the 
hon. Minister once more that it will 
be very much appreciated if this Bill 
could be sent to th~ Select Committee 
for a detailed study and detailed re· 
commendations, which will be, in my 
opinion, in the best interest of the 
country, because we will be spending 
hundred crores of rupees on this. 

SHRIMATI PARVATHI KRISH-
NAN (Coimbatorc): Mr. Chairman, 
Sir, I welcome parts of this Bill and 
I would like to tell you how deeply I 
am disturbed by other parts of the 
Bill. 

We know very well that We need 
to guard our coasts from the various 
depredations that are there and par· 
ticularly from the point of view that 
there is a tightening up of the anti-
smuggling operations. One has seen 
that in the last few months in spite 
of the Special Marine Organization 
that has been set up, smuggling con· 
tinues and it continues in a very big 
way. Whatever steps are being taken 
are insufficient, Or rather not suffi-
cientJy effective, to check the smuggl-
ing operations. Therefore, from that 
angle, it is definitely a step forward, 
but at the same time, is it necessary 
to have this para-military set-up? 
Why is it necessary to !have that para-
military set-up--that the Minister has 
not clarified in his speech? What be 
has said in his speech is that this 
legislation is On the lines of the Nevy 
Act, on the lines of the Act relating 

to the Border Security Force, but. 
as to w.hy it is necessary that the coast 
guards should be governed by exactly 
the same provisions as the Navy has. 
not been clarified and I am not con-
vinced about it. 

The hon. Member who spoke before 
me referred to the question of mutiny 
and sentence of death. I think the 
sentence of death is something against 
which we 'are all fighting throughout 
the country. That being the case, why 
can't this be an examplary legislation, 
without there being provision for Sen-
tence of death? If the crime is so 
heinous that it is also of an anti-
national character, you can certainly 
bring in legislation to say that people 
who are guilty of such anti-national 
activities should be sentenced to life, 
and not have the redeeming points 
which other prisoners who are sen-
tenced for life have. In other words. 
their sentence to imprisonment for life 
is really a sentence to imprisonment 
for life. Only recently, the poor 
Naxalite boy, Krishna Chetty, was 
executed in Coimbatore and nobody 
heeded the voice of the public saying: 
"rescind the death penalty." The same 
kind of death penalty you are intro-
ducing here. According to Shri PatiI, 
this does not come in this Bill. I know 
that; I am giving this as an illustra-
tion. In this country there is an 
abhorrence, a growing abhorrence 
for the death sentence and a desire 
that the sentiments of the Father of 
the Nation, Mahatma Gandhi, shOUld 
be translated into law and that death 
penalty should be abolished. Now, we 
are being asked to vote for the death 
penalty here. 

AN HON. MEMBER: Thank you for 
saying this. 

SHRIMATI PARVATHI KRISH-
NAN: I need no thanks from you; 1 
go by my beliefS. 

Now, coming to the Bill, On page 
3, I would like to have a clarification 
from the han. Minister. Clause 
3 (1) (d) reads: 

"Persons ordered to be received, 
or being passengers, on board an)" 
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ship or aircraft Of the COBst Guard, 
to such extent and subject to such 
conditions as may be prescribed;" 

Does that mean that they are also 
liable to come under these courts and 
punishments? I want this clarifica-
tion, because gfter all such persons 
are received on board, with permis-
sion being given by the officers. 
Therefore, who is ultimately respon ... 
sible, if they misbehave or go against 
the law? It is not clear, as far as the 
Bill is concerned. Not being a law-
yer, I fear to tread any further than 
that. But I do want a clarification on 
this, because I am called upon to vote 
for it. 

There is one important aspect of 
the matter, which is the main one, to 
which I wish to refer. Throughout 
this country, all the fishermen along 
the sea coast have been demanding 
protection against the depradations of 
the mechanized trawlers. We know 
how the mechanized trawlers have 
been affecting their livelihood and all 
possibilities of their getting an in-
come. We have been asking for a 
bill, providing a protection viz. that 
for a 20-Km. limit from the sea coast, 
mechanized trawlers should not be 
allowed to operate. You are saying 
here at page 5, clause 14 in Chapter 
III: "Fishermen will be provided 
protection, including assistance to 
them at sea while in distress." While 
in distress, it is obvious that they 
will be given protection. But what 
other protection win be given? Are 
they going to be protected against 
these mechanized +.rawlers? The 
traditional country-boat fishermen 
throughout the country, e.g. in Tamil 
Nadu, Kerala, Goa, Maharashtra etc. 
are in danger of losing their means 
of livelihood altogether. During May 
and June 1978, for instance, in Goa 
a mass satyagraha took place where 
they demanded thet there should be 
a Bill to protect the area where they 
carTY out their fishing. 

What has been happening for the 
past few years? A number of mecha-
nized trawlers which have been used 

by monied. houses, have been invad-
ing the territory of the fishermen, 
and, the functions of fishermen. In 
1972, it 1NQs estimated that the fisher-
men Of this country possessed 2 lakhs 
of country craft and 22 lakh units of 
gear. And their catch accounted for 
about 75 per cent of the total catch of 
fish in India. The catch of the 
mechanized trawlers in thOse days 
was 25 per cent; but beCtiuse the 
trawlers have continued to enter those 
areas where fishermen were operat-
ing, the total fish that fishermen 
to-day are able to account for, is 
coming down. The fi!:ih that they 
account for, is for internal consump-
tion; but the fish accounted for by the 
mechanized trawlers is what goes 
outside the country. They earn 
foreign exchange; but can they do it 
at the cost of our fishermen? There 
are lakhs and lakhs of families who 
survive on this traditional employ-
ment. And they are being affected. 
That is why fishermen have unitedly 
demanded that there should be this 
region of 20-Kms which should be a 
protected area for them. I would 
earnestly urge the Minister and say 
that while he is introducing the Coast 
Guards Bill to protect maritime rights 
and to take action against smugglers, 
why does not he extend that right to 
see that fishermen are also protected 
from the mechanized trawlers? This 
is. a very important point. To-day 
We have got reports as to how fisher-
men have been harassed by both the 
Police and the owners of mechanized 
trawlers. For instance, since Feb-
ruary this year, 12 catamaran fisher-
men in Tamil Nadu-catamaran be-
ing the country-boat being used 
throughout Tami1 Nadu gnd Pondi-
cherry-were killed by the PoHce and 
the trawler-owners, 50 were injured 
and 500 arrested, because they de-
manded their right to fish. Do not 
tell me that they were indu1ging in 
smuggling. It is an easy way to slan-
der the fishermen. And this is a 
slander that is skirted by the mecha-
nized traw1ers. Therefore, you are 
having your coast guards to take part 
in the anti-smuggling operations. 
Similarly, the coast guards should 
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.defend the fishermen and protect 
them against the mechanized trawlers 
also. Why are these fishermen in-

jured by mechanised trawlers? I can 
understand" the police; they can get 
away with it by saying there was 
smuggling. But it is not smuggling 
.because the organisation of fishermen 
had brought this to the notice of the 
government. Nothing has been done. 
Similarly during the last five years, 
katamarans worth more than B.s. 
20,000 belonging to the poor fishermen 
in Kerala have been destroyed and 
Rs. 75,000 worth of net and katama-
rans are today lying unused. This 
Bill is extremely important from their 

· point of view and they are beginning 
to have trepidation about the COast 
guards also. Here is a para-military 
organisation. Even the police and the 
customs marine organisation hurt 
them sl:l.ffi.ciently. When it is a para-

· military organisation, to whom will 
they go for protection from harass-
ment? That is why I appeal to the 

· hon. Minister and the government 
that they should go into this matter 
and see that a certain belt of our sea 
shore, marine belt is reserved ex-
clusively for the traditional fisher-
men; mechanised trawlerR should not 
be allowed in that area. 

The employees Of the customs 
'marines organisation have been seri-
ously distubed by the announcement, 
by the knowledge that they are going 
to be integrated into the coast guards. 
A large number of them ere ex-
servicemen who had been resettled; 
they have a certain number of rights 
including the right of trade unionism 
forming associations to which Mr: 
Manoranjan Bhakta referred. They 
are seriously concerned with what is 
going to happen to their conditions 
of service, whet is going to happen 
to their present pay and allowances, 
avenl!es of promotion, etc. when they 
are integrated into the new cadre of 
coast guards that you are bringinll 
Into being. If they are adversely 
al!ected, It would be most Wlfalr. 
· Since • laree number of them are 

ex-servicemen perhapS they would be 
able to fit into this organisation Which 
is a para-military organisation but 
at the Bame time I should like the 
Minister to assure uS that none of 
their conditions of service are going 
to be affected snd that their pay and 
allowances and their promotional 
avenues would be safeguarded be-
caUSe only then it will be possible to 
integrate them properly. This Bhould 
not be neglected 

With theSe words, I would appeal 
to the Minister to refer the Bill to a 
Select Committee so that the points 
which Mr. Bhakta raised could be 
considered; I have not repeated those 
points. All the points that were 
made here could be sorted out if a 

Select Committee is appointed ,early 
and its report is submitted as early 
as possible. It would not delay the 
operation of the existing anti-smug-
gling opemtions because after all you 
have got the customs marine organi-
sation that is looking after anti-smug-
gling operation. You can certainly 
streamline the whole thing. You 
have the Navy to defend your mari-
time rights. You can see that these 
two coordioote their actlivities and 
carryon effectively and in the mean-
time the Select Committee can go 
into this and see that this meets with 
all points of view. 

SHRJ BAPUSAHEB PARULEKAR: 
I rise to support this Bill and while 
doing so I should like to make a few 
suggestions to the hon.· Minister. 

15.14 hro. 

[SHRIM .... n PARVATHI KRISHNAN in 
the Chair] 

I feel that while drafting this Bill 
all canons of criminal jurisprudence 
had been totally ignored. It we take 
into consideration chapter IV which 
describes the functions and procedure 
fOr trying offenders and the establish_ 
ment of courts, I feel that this is a 
BilJ where the Government has 
taken over the jurisdiction of ordinary 
courts. 
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I am sorry to mention that even 
this Government is trying to oust the 
jurisdiction of the court. We had the 
Metropolitan RailW1lYS Act and to-
morrow we will have the Delhi 
Police Act. In all these cases we tind 
that the jurisdiction of the courts is 
ousted by making provisions for arbi-
trators or commiSSIoners Or coast 
guard courts in this Act. We find 
even sleeping has been made an 
offence and punishable for 2 years. 
Clause 16(b) says that a person who 
sleeps upon his watch shall be liable 
to imprisonment which may extend 
to two years. No leniency is show,n 
even for sleeping. 

We find that under this Act the 
punishment is from six months to the 
extreme penalty of death. The juris-
diction to try these offenders has been 
given to the coast guard courts which 
are to be established under clauses 64 
and 65. Suprisingly we find that 
none of the members of the tribunals 
will be persons knowing law. The 
members would be Assistant Com-
manders, that is, from their own 
cadre. They haVe to decide whether 
a particular person has committed an 
offence for which he should be sen-
tenced to death. 

One more provision has been intro-
duced in this Bill and I believe in no 
country such a provision would be 
there, namely, a person shall be sen-
tenced to death without giving a 
judgment. The decision has to be 
given by votes! Section 76 says: 

"Subject to the provisions of sub-
sections (2) and (3) I every deci-
sion of a Coost Guard Court shall 
be passed by an absolute majority 
of votes and where there is equality 
of votes, the decision shall be in 
favour of the accused." 

So, it will not be necessary for this 
particular tribunal to give a judg-
ment. They have to hear the coun-
sel on behalf of the accused, raise 
their fingers and if the voting is 4 
versus 7, the decision goes in favour 
of 7. I respectfully submit that this 

is against all canons et fundamental 
principles of criminal jurisprudence. 
Even with reference to execution of 
sentences, if it is a death sentence, it 
is to be executed by shooting the per-
son end not by hanging. I agree with 
my hon. friend who pleaded in fav-
OUr of abolition of death sentence, be--
cause it is said, "We have no right to 
take what We cannot create". But it 
seems our Government following the 
Gandhian philosophy have no time to 
respond to this particular principle 
end we are doing such types of things 
which are barbaric. in this society. 

In addition, we find that the death 
sentence is not appealable. I do not 
believe there is any country where 
the offence for which the penalty pro .. 
vided is death, is not appealable. 
The only provision that is laid down 
is a review and that review is to be 
made by a law officer to be appointed 
by the Central Government. Even 
there, the culprit who is sentenced to 
death has no right to go to that court 
by way of appeal. Before that perti-
cular forum. the party has no right to 
be heard. The law officer may allow 
him to place his case before him. 

There are many points which can 
be suggested in this Bill. In fact, we 
feel that the drafting has been done 
very hurriedly and serious injusUce 
would be done to the officers who, 
would be covered by this particular 
Act. I would, therefore, submit that 
this should be circulated for public 
opinion. Is any case, it should be 
sent to the Select Committee in order 
to avoid injustices that the persons 
will have to suffer when we imple-
ment the provisions of this Act. 

.n.nII ~ ofto ~ (~ 
;re<-" ... ) ,,-.m. ~k., t'f WI of; 
\lli!i~fit,:q ~ qPTlITt fiilin:;it" ~ 
..mm. ..m "" .......-ri! of; """: ...,.. 
mt" .:t ''''''''' .:t 'If t 1 ~o; ...,.. 
'TTh....nt, 1977 it ..... "" ., t .mo. 
"" of; .rt if ~ ~ wm mil '11ft 
..rt 'If ~ 1 "'" ....,.".... l>nf ,"II"'" '"" 
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~ 'IT'f 'I'll ~ ~ ? <IT'! 'IT'f 'Il:i ~ 
~ ~ mr ;f "" ri ~ n; 'I'r': 'lilt 
~ ;m\('TT lIT 'lilt i(>IT ~ ..mr, a1 
\;If ~ ffi;; ~ ~ _ ~~ I ~. lITof;rr 
~ ~ f .. ~ 'liT 1ft ~ 'ITlmI'f 
~ ~ n; ~ <'f<l[ ~ m ~ ii'iT 
oit n; "" '" ~ '" f~ ~ I li' .m: 
~ ~ ~ "'"'" • . 'I'iIf'!; >.iI1ffi 
..mt _ it "" '" m R if ~ f~1IT t 
.m: "'" <If,,,, 1ft ~ '" m if 'Ilfi;pfn1'e 
if 'IT ;:'I'T ~ ..n: "" if .... ~ ,<il 'It 
~. 

SRR! AM RUT KASAR (Panaji) : 
Madam Chairman, I welcome this 
Bill. But, at the same time, it is a 
matter of regret that this Bill is 
brought in Such a hurry. This is a 
very good example of hasty legisla-
tion. 

M>a.ny of the provisions in this Bill 
are vague. First of all, it is men-
tioned in the Bill, and the hon. Min-
ister also in his introductory speech 
said, that this is going to be like the 
armed forces of the Union, a para-
military organisation. However, there 
arc certain provisions in the Bill 
which show that it is not a com-
pletely para-military organisation, it 
is partly civilian. For instance, 
clause 14 talks of providing protec· 
tion to fishermen, including assistance 
tn distress. I feel that this provision 
is inserted because of the long pres-
sure from the fishermen all over the 
country. At the same time, though 
it is a good gesture on the part of the 
Government, I feel that the Govern-
ment is fooling the poor fishermen of 
this country by just putting the word 
"fishermen" in the Bill. Because, in 
what way this Act is going to help 
them is no where mentioned in the 
Bill. This Bill is precisely to deal 
with the maritime territory of this 
country. That comes to 200 km. 
maritime zone. The traditional fisher· 
men do not go beyond 15-20 km. It 
is the big trawlers and big mechanis-
fod vessels which carryon fhihing in 
this oarea. Whom will this organisa· 
tlon help? It Is the big trawlers and 

the big mechanised vessels which fish 
beyond 15-20 km. Thai is why ! say 
that this is a hasty pieCe of legislation 
brought by the Government. 

I have given an amendment to 
clause 14. But it was late and thut 
is why it could not be included. 
Firstly, I had suggested, line Hi, after 
the words "maritime 'zones", insert 
the words "and fishing zones". The 
Minister of Agriculture, from time to 
time, has been continuously saying 
that We are going to have a 15 km. 
fishing zone exclusively for the tradi-
tional fishermen, He made this pro-
mise on the floor of the House also. 
However. there is no mention here 
that he will be protecting the fishing 
zone. It is only said about the mari-
time zone. 

Then, line 22, it says: 

"providing protection to fisher-
men including assistance to them at 
sea while in distress." 

It is very vague. When the traw-
lers destroy small boats, etc. what is 
the protection that you are going to 
prOVi0f': A 11 the offences which are 
mentioned in the Bill do not mention 
the offencl;;!s committed by the traw-
ler owners and big vessel owners. So, 
I have suggested the inclusion of the 
words "small boats", etc. 

Further, I have suggested that after 
line 29, after the words "maritime 
zones", insert the words "and fishing 
zones" and after line 36, after the 
words "UniOn agencies", insert the 
words "Srote Governments" also. 
Here, it is exclusively the Union 
agencies whiCh are being taken into 
consideration. The States are not be-
ing consulted at all. Many times, the 
Minister of A~riculture has given an 
answer that fishing i'i a 10('a1 subject 
because it cOmes under "agriculture" 
and "ag-ricu lture" is a local subject. If 
it i'i really their intention to give pro-
tection to the fishermen, then the State 
Governments should also be included. 
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[Shri Amrut Kasar] 
My hon. friends, Mr. Manoranjan 

Bhakta, and Mr. Parulekar have also 
mentioned that this piece of legisla-
tion is not in conformity with the 
spirit of the Janata Party. The 
Janata Party has been professing for 
freedom; it has been professing judi-
cial protection to the people. But 
this Bill no where gives this protec-
tion. Whatever that is given is the 
administrative discretion to the peo· 
pIe and ultimately the life of the man 
is put in the hands of the Govern-
ment, not in the hands of the judi-
ciary. I fully agree with the previ-
ous speakers -and also with you, 
Madam Chairman, when you spoke on 
the Bill. I entirely agree that this 
Bill should be referred to a Select 
Committee in order to have a detailed 
examination of the Bill. 

With these words, though I wel-
come the Bill, I welcome it with 
regret. 

SHRI VINODBHAI Bo SHETH 'oJum-
nagar): Madam Chairman, I fully 
agree with the views txpn'ssed by 
most of our friends including yourself 
that the maritime zone and, particu-
larly, the coastal guard should pr{ltect 
the interest of the small fishermen. 
N ow, the multi·nationals are cnterng 
into the fishing line. Most of the 
multi-nationals have diverted their 
trade to fishing line at the cost of the 
fishermen. I have received many Ie· 
pre£entations from the maritime States, 
particularly. from Maharashtra, Goa. 
Gujarat and Andhra that the zone, 
particularly with five fathom zone or 
the 20-kilometre zone, shoul:1 'be pre-
served for fishermen. Anti.smuggling 
operation is also one of the functions 
of the Coast Guard-this is nlso one 
of the aims and objects of having C'oa~t 
Guard. I would Hke to draw the 
attention of the hon. Minister to the 
1act that at present there some Custom 
authorities also workng on the s~lme 
point. Su, the lines should be enr-
marked for the cu~toms an" for 1he 
coast guard; thE're ~hould not be anY 
conflict; there should be ,,;om~ sort of 

a coordination. Unfortunately We are' 
lacking in cordination--especially 
between various Ministries. There-
fore, the lines of operations should be' 
earmarked. 

So far as trawlers are c'Jncernedr 

they are taking away the big catch. Of 
course, they are developing the trade of 
fishing. But it should not be at the 
cost of our exports by small fishermen 
particularly. I would not like to sug-
gest that the trawler operation should 
be completely stopped, but it sh~uld 
be done outside the prescribed zone. 

Some foreign, mischie"vous elements. 
in the name of fishing, are entering 
into our zone. This sort of espionage 
activity is injurious to the nation. The 
coast guard should be vigihnt parti-
cularly in this respect and alert the 
nahon in time. 

There are some 'fly by night' vessels 
working in this country; they are 
taking away the trade of our nation. 
The Indian vessels suffer very much 
because of this. We have suffered a 
loss to the tune of Rs. 8 crores la!;t 
year-the goods which were taken 
from this country to be exported to 
the neighbouring countries have been 
left in the lurch~ so, our exporters haVe 
suffered. 

Most 01 the powers are~ given to the 
Central Government. I agree. But I 
do not know why the Shte Governa 

ments' cooperation is not sought to be 
taken in this matter. 

Then I would like to say that some 
opportunity should be given to the 
guilty before impeachment. On page 
17 of the Bill, in Clause 62 (2), it is 
said that 'any poJice officer may arrest 
without warrant any person.. ' 
This will only encourage corruption. 
No police officer should arrest anyone 
without giving him the opportunity of 
being heard before the reviewmg offi-
cers. 

I pray that the small officla13 should 
be given sufficient facilities, s:..lfficient 
eqUipment, fa.st·moving boats, etc. to 
catCh· the culprits. The biIt officers 
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should also be considered responsible. 
Naturally, it is a joint responsibility-
jOint responsibility of the coast guard. 
of the Customs, of the State bodies 
and of all other officers who are to 
guard the coast of our nation. I hope 
that the coast guard will be vigilant 
and will guard the coast and not prove 
to be a costly guard to this country. 

'DR. P. V. PERIASAMY (Krishna-
giri): Madam Chairman, while sup-
porting the Coast 'Guards Bill on be_ 
half of my party the All India Anna 
Dravida Munnetra Kazhagam, I would 
like to S~l'y a few words. 

This 123-clauses Bill to guard the 
4000 mile long coast-line of our country 
should have come long aED before 
this House, Though it has been 
brought belatedly, yet it is a welcome 
measure as it envisages to protect not 
only the sovereignty of the nation but 
also the interests of our flshCTmen. 
besides ridding the country from the 
clutches of smugglers. This has been 
patterned on the Border Security 
Force which is guarding the knd 
borders of the country. 

Recently this House discussed a very 
serious situation in Andaman and 
Nicobar Island. In one of the Islands 
for many years foreign national,:> with 
their families were living without 
heing noticed by the authorities. Simi-
larly, fishing vessels from far-off Japan 
and Phillippines come for fishing 
jnto the Bay of Bengal. The entjr~ 

eoast.line, partkularly the western 
coast, is fI paradise for our .c::mugglers 
whose activities are harming the eco-
nomic growth Of our country. We have 
located oil in Bombay High \vhich we 
are exploiiing at enormous expendi-
ture. In consonant'e with the Interna· 
tional Maritime law, we have extend-
ed OUr maritime zone, which will en-
able us to expoit the undcr·s£'a WNll1h 
for the welfare of the country. 

Here it is necessary to recan how 
we were unable to detect the Ameri_ 
can Seventh Fleet vessel till it reached 

the vicinity of Vishakapatnam Port. I 
may be permitted to point out that 
we lost our territory, Kachchathivu 
islands, to Sri Lanka because we failed 
to note the Sinhalese citizens inhabit-
ing them. These Kachchathivu is. 
lands were belonging to Ramanatha~ 
puram Maharaja and even today re-
cords are available to this effect. 

I have referred to these things to 
apprise the House that the :.bsence ot 
un effective Coast Guard organisation 
has led to such calamitous cO!lsequen~ 
ces in the past. In f~ct, even today the 
unguarded coast-line of our country js 
a place of exploitation by unscrupu_ 
lous and anti-social national and in~ 

ternational elements. 

Here it is necessary to point out that 
rishing is the li velihood of a bou t 3 
crores of our fishermen and Ihey meet 
75 per cent internal demand for fish. 
As the Government has licensed many 
multi-nationals like Messrs Union Car. 
bide India Ltd., for deep-sea fishlng, 
our poor fishermen are not .. hIe to 
compete with their catamal'ans and 
overtake the mechaniSed vessels ot 
these multi-national companies. Be. 
Hides this, the anti_social elements 
within the country, making use ot their 
endless source of black money, have 
taken to fishing with the help of power. 
driven vessels. They have successfully 
dislodged the poor fishermen flom 
their livelihood. I should warn the 
Government-that the fishermen of our 
eountr yare on the verge of starvation 
and extinction. 

Besides such man-made on sJaughts, 
they have to face also i'rcquenUy 
nature's fury. We have !lOt provided 
("ommuni<'ation sets on our coast which 
will enable them to hear the cydonc-
warning announcements. They are 
caught unawares by the !:ky -high 
waves of the sea. 

If the Coast Guard lS really to pro~ 
tect the fishermen, as provided .tor in 
the Bill, then they must be equipped 
with mobile communication sets and 

*The original speech was delivered in Tamil. 
2366 LS-ll. 
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also fast..moving transport vehicles 
which alone will enable them to be of 
real help to the harassed fishermen. 
The Coast Guard organisation should 
also ensure that the multi-nationals do 
not exceed their licensed capacity. in 
the matter of deep-sea fishing. I 
would also suggest that the c.oast 
Guard organisatio~ should not be a 
wing of the Indian Navy. It should 
be an independent organisation with 
adequate, if not more than the neces-
sity, technical and scientific eqi.lipment, 
mechanised boats etc., so that they can 
function effectively and efficiently in 
the interest ot the nation. 

Before I conclude, I would also refer 
to the prowling of war-ships in the 
Indian Ocean jeopardising the seeurity 
of littoral countries. It is essential 
that the Coast Guard organisation be-
comes an effective unit in the interest 
of the security of the country. I 
should conclude my speech by emphu-
sising the need for close co-ordination 
and effective liaison between the 
States having long coast-line anrl this 
Coast Guard organisation. As has 
been effectively put forth by the hon. 
members who preceded me, I hope that 
this Coast 'Guard organisation will bo 
able to protect the livelihood ot lakhs 
and lakhs of our fishermen. 
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MR. CHAIRMAN: You have wade' 

your point. Please conclude. 
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SHRI V A YALAR RA VI . (Chirayin-
kil): Madam, Chairman, this is another 
court that we have created. I 

I welcome this move because it is") 
in the interests of our nation. I am not 
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oppoolng it on political grounds as 
earlier many of my friends including 
8hri J7otirmoy Bosu did in their elo-
quence. This is on the same pattern 
of the Border Security Force and this 
was debated dause--by .. clC\u5e bY' the 

Houae on many occasions. 

Madam, Chairman, We have 5,000 
k.J1L of sea.coast and it is necessary 
that we have to protect that 110t only 
because of national security but also 
because we have to protect and ~rc
serve OUr national wealth which is in 
200 miles depth in the sea. Our 
marine industry is very much advanced 
in our country aDd it is earning about 
Rs. 180 crores . worth of foreign ex-
chance by way ot exports. 

Now. we are going in a big way .of 
importing trawlers. Of course. I need 
not explain all this. The Act itself 
provides that one of the functions of 
tile Coast Guard is to help the fisher. 
men. It is very good. But, I wish the 
scope of that clause is more expanded 
to the extent possible to hely the 
marine industry or fishing industry. 
You may say that this is only cnm_ 
posed of the fishennen. When they 
<lre in distress because of the storm cr 
some natural calamity and all that, 
the coast guard comes in a big way 
mld it needs mOre protection. For 

f'xample, Madam, Chairman, you are 
<lware of people having met you. 'There 
is a big conflict between the pt>Ople 
provided with the trawlers, in our 
country and the traditional fishermen. 

MR. CHAIRMAN: Mr. Ravi, this 
point has already been referred to by 
many speakers. You will please be 
brief. Otherwise. your time win be 
over. 

SHRI VAYALAR RAVI: I r,eed r,ot 
eJaborate on thl. point. It will really 
hlIip It the sCoPe at tbe clauSe Is ex-
panded. 

TlIe second point which I waDt to 
rai .... I. tbl9. It i. a very Interesting 
cu..:.--I do not know whether the-
wording of tbe cia,,",,' appearing on 

page ll-ClauSe 39(a). is correct: 
namelr. 

"(a) unlawfully agrees with any 
person for the ransomi'.l&, of any 
vessell craft, etc., etc," 

I do not know whether any ~igreement 
for the same is unlawful or if that is 
at all an unlawful agreement. It is 
an agreement which is illegal. I be-
lieve there is something wrong in thtt 
sentence. You have to correct it. 

Now, I come to Clause 32 vvhich is 
about 'false accusations'. It is very 
important so far as every coast iuart.. 
is concerned. As a Member of Parlia. 
ment I have experienced that many 
people come and complain about the 
arbitrary decisions-not from the high 
level-but from the lower level. i'here 
is a clear .. cut case of a poor driver 
whose services have been terminated 
on a flimsy reason that he wns not 
seen when the officer came out. He 1S 

Mr. Basu. 1 haVe myself represented 
to the Home Mnister in the previow.; 
government and Mr. Charan Sinah 
also. Same reply has come-appellate 
authOrity. Who is appellate authori· 
ty? It will go to the Director General. 
He refers it back to the same person 
who convicted. Mr. Basu is still 
wandering on the roads of Delhi with-
out employment. So, this clause is 
worthless. Will you make it more con-
crete? Is there a single case where an 
appeal has been upheld? I will say 
'no'. If it happens in one case I will 
be happy. The System itself is wrong. 
This clause is worthless. You .!'hould 
have some proper amendment I am 
sorry I myself do not have any nmend-
ment. You should have an amendment 
so that there is some other authority 
to look into it. 

Then I want to make an observation 
about death penalty. There is .i:I: 
thinking in the country to aboIJsh 
death penalty as such. When such i. 
tbe proposal before the country, it 
should at least be oeen that death 
penalty Can be awarded only by one 
authority. Whether It Is proper to 
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make different agencies clward death 
penalty? Here the Coast Guard Court 
has got authority. Even cWIerent ins· 
titutions have authority to award 
death penalty. You can refer to the 
Indian judicial system. In the pecu-
liar circumstances of the r-ountry when 
we are thinking of abolishing death 
penalty, is it proper to have dual autho. 
rity? 

Lastly, I come to page 13 Clause 
66(2) regarding dissolution of the 
Coast Guard Court. What is J'.1eant 
by that? I read Clause (j{j(21: 

"If on account of the illness of the 
Law Officer or of the accused before 
the finding, it is impossible to con-
tinue the trial, a Coast Gmml COl..r( 
shall be dissolved." 

So, it is a very flImsy reason. On a 
flimsy reaSOn yOu can dissolve the 
court. What will happen in that (ase'? 
It can be misused. You must have a 
look: into it. And Madam Chairman, 
lastly .... 

1lI1t. CHAIRMAN: This is your 
second 'lastly'-how many 'lastly' will 
be there. I don't know. 

SHRI VAYALAR RAV!: Unfortuna-
tely what can I dO? I cannot quarrel 
with you. I just want 5 or 6 minutes. 

MR. CHAIRMAN: I am sorry. YOli 

don't have 5 or 6 minutes. 

SHRI VAYALAR RAVI: How n.uch 
time I have taken, Madam? My time 
is there the time which is allotted to 
my party. You please tell me what is 
the time of my party. I Can speak 
according to that tmc. It is r.ot fair 
on your part to interrupt every time 
unnecessarily. 

MR. CHAIRMAN: I never interrupt-
ed you. 

SHRI VAYALAR RAVI: It is not 
your function. It I speak irrelevently, 
you can stop me. 

MR. CHAIRMAN; You 
stay on .... 

want to 

SHRI VAYALAR RAVI: Yes, I Vlant 
to speak on my time, not your time, 
definitely. You unnecessarily inter-
rupt my speech and make difficult to 
speak. 

MR. CHAIRMAN: I do not think you 
are making a gOOd showiIlg to your 
party. 

SHRI V A Y ALAR RA VI: You are not 
making a gOOd showiug at all. "lou 
are making a running commentary. 
It is not the role of a Ch"jnnan 10 
make a running commentary. It is llDt 
:fair. I am stopping. th,lnk you, 
Madam. 
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At this stage, there was a distltrbMce 
from the Visitors' GallerJ.t. 
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MR. CHAIRMAN: We will haTe to 
take up the next item now. You may 
please continue tomorrow. You ha'f'e 
three minutes more. 


